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ORDER 

SIVARATAN. L (V.C.) 

The applicant is a Joint Commissioner of Customs and 

Central Excise, presently working as Deputy Commissioner, Customs 

Division in ImphaL She has filed this application seekthg for 

modification of the 'order of transfer dated 10.6.2005 and for giving a 

posting to.. her choice place, i.e. Delhi. The applicant is at serial: 

No.185 in the transfer order. It is the case of the applicant that after 

serving in the North Eastern Region she had opted for a posting at 

Delhi, where she can live with her family. It is the grievance of the 

applicant that without considering the option exercised by her she has 

now been transferred to Kolkata against her option above. It is stated 

that these transfers are effected only to oblige certain, officers who 

had made representations for giving posting to their place of choice 

and to the detriment of the applicant. 

2. 	We have heard Mr. J.L. Sarkar, learned counsel for the 

applicant, and Mr M.U. Ahmed, learned. Addi. C.G.S.C. for the 

respondents. We have already disposed of similar cases today wherein 

we have directed the applicants to file representation before the  

Government. In this case also we issue a similar. directiqns to the 

applicant, to make a detailed representation against the impugned 

transfer order before the respondent No.1 within a period of ten days 

from today.Ifsucha reptesentation is filed the respondent No.1 will 

dispose of the same in accordance with law within a period of six 

weeks thereafter. If the applicant has not been relieved so far; she will 

be allowed, to continue in the present place till a decision is taken. on 

qj4/ 
L_ 
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her representation. If the applicant does not make any representation 

as directed within the stipulated period the respondents are free to 

proceed in accordance with law. The applicant will produce this order 

alongwith her representation before the respondent No.1 for 

compliance. 

3'. 	The O.A. is accordingly disposed of. 

vcv

• 	 • • ,. 

(K. V. PRA[-ILADAN) 	 , (G.SIVABAJAN) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

ñkm 	 • 
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4 j ? THE CENT 	ThMSIJI 	TRIBuNAL 

Sint.IlM.A.nal 

- Union of India 

Syna thAO111dWW 

The applicant is a memberof Omup 'A' Service (IRS). 
She has been tnmsfened from Kolkala and posted to Lmp4al w.e.f I209-
2002 as Deputy Comniisioner. 

She is working as Joint. Commissioner from May'2005. She is 
entitled. to the benefit and. cmssion for wotking in N.E. Regioft as 
ies tenure and choice of sM omL  
CSEC has published tranfcr policy '2005(Annexwe-B The option was 
called ft and she submitted for posting in Delhi on the ground that her 
husbmkl. work at Kabul and. every 3 months be comes for a week or tO 
days- 
The  order No. 91)2005 dated 10-06-2005(seiiat No. 185) She has been 
tjansfeued-tololko(aa 
Her  cause is that after serving in hard station (Imphal) she has a scope for 

her choice station posting. She has a 3 and 34 yew old baby who needs 
parental care 
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GUWAHATI BENCH: GUWAHATI 	 . 

An Application Under Section 19 of the Administrative Tribunals Act, 1985) 

O..A. No. 	/2005 

Smt. Huten Mingam Anal 
Working as Deputy Commissioner, 
Customs Division. 
Imphal 

Applicant 

Vs 

Union of India represented by the 
Secretary (Revenue), 
Ministry of Finance, 
Department of Revenue, 
North Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 
North Block, New Delhi. 

Chief Commissioner, 
Customs & Central Exase 
Shillong Zone 
Crescens Building 
M.G. Road, Shiuong —1 

Commissioner of Customs (P) 
Custom House, 
110, MG Road, 
Shillong 

Respondents 

i 



 

2- 

/ 

 

Ther application is made against the order of transfer No. 9 1/2005 dated 

10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation 

of the norms of transfer and the directives regarding the transfer and posting in 

the North Eastern Region in particular. 

Jurisdiction 

The applicant declares that the subject matter of tsher application is 

within the jurisdiction of the Hon'ble Tribunal. 

Limithtion 

The applicant declares that the subject matter of the application is within 

the time limit prescnbed under Section 21 of the Administrative Tribunal Act, 

1985. 

Facts of the case 

4.1 That the applicant is a citizen of India and as such is entitled to the rights 

and privileges guaranteed by the Constitution of India. 

4.2 That the applicant is a member of Group 'A', IRS (C&CE) Service and was 

appointed by the UPSC and belongs to the 1995 batch .Since her joining, her 

history of posting is given below: 

SI. No. Post held Station From To 

I Assistant Commissioner Kolkata 13/5/98 1818100 
II Deputy Commissioner Kolkata 20/8/00 30/8/02 

III Deputy Commissioner,Imphal Imphal 12/9102 
May 
2005 

IV ______ 
Joint Commissioner of 
Customs Imphal May 2005 Tifi date 



4.3 That the applicant during her present tenure has been posted at Imphal 

w.e.f.12/09/02. Now, she is working as Joint Commissioner. Being posted in the 

NE Region, she is entitled to certain special concessions and service benefits as 

per the direction of the Govt. of India. 

4.4 That the Govt. of India's Policy on the transfer and posting to the North 

East Region bestow certain special concession and service benefits to the officers 

transferred to the North East Region. The Policy inter a/ia, states that - 

will be fixed tenure of two/three years. 

on completion of fixed tenure the officer will be posted to a station 

of her choice. 

Copies of the relevant instructions are enclosed 

asAnnexure — Al &A2. 

4.5 The Central Board of Excise & Customs (CBEC) under the 

Department of Revenue, Ministry of Finance, has recently formulated a New 

Transfer Policy for Group 'A' officers of the Indian Revenue Service (Customs & 

Central Excise). The transfer policy as mandated in the instruction itself, shall 

come into effect from the I st  April 2005. 

Copy of the Transfer Policy CBEC 2005 is 

enclosed as Annexure - B 

4.6 That pursuant to the New Transfer Policy, the CBEC had called for options 

for postings from all indMdual Group-A officers of the Indian Revenue Service (C 

& CE). 

4.7 That your humble applicant accordingly submitted her option on 29/04/05 

(Copy enclosed). She has opted for posting in Delhi on the ground that her 

husband works in Kabul, Afganistan. He comes home every three months for a 

week to ten days. Therefore, posting in Delhi is prayed for. 



Copy of Option I Transfer Proforma submitted 

to the CBEC is enclosed as Annexure - C. 

4.8 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued 

under which a number of Group 'A' officers have been transferred from one 

station to another. The name of the applicant also features against Sl.No. 185 of 

the said order. The applicant has been transferred to Kolkata. It is stated that 

the order of transfer has been issued as a routine exercise of power and has 

been done without application of minìd. The existing policies of transfer and 

posting in particular of the officers posted in the NE region have not been taken 

into consideration while issuing the common transfer order and as a result, 

although, the applicant is protected under the prescribed transfer policy, has 

been transferred out of the present place of posting without taking into 

consideration the facts and her option under the transfer policy. 

Copy of the Transfer Order dated 10/06/2005 

is endiosed as Annexure - D. 

4.09 That the applicant during her tenure of hardship posting in the North East 

Region has sincerely and diligently served despite being away from the family, 

on the implied promise in the 'North East Transfer Policy' that after completion of 

the "tenure" in the North East Region, she would be posted to a place of her 

choice. Accordingly, she has opted for a posting at Delhi so that she can be with 

her husband. The order No. 91/2005 dated 10/06/2005 issued by the CBEC has 

denied the applicant what is due to her thus violating the principles of 

promissory estoppets. 
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4.10 That the applicant has an infant child , three and half years old who needs 

parental care of both mother and father. Thus, if the applicant is transferred to 

Kolkata , the child will miss the care of father. 

4.11 That your humble applicant is aggrieved at the manifest injustice meted 

out to her on the following grounds - 

That the CBEC by not accepting the wOption  of the applicant has 

denied the promise made In the North East Region Policy. Thus 

vklating the promissory estoppels. 

The impugned transfer order is also not in conformity with the 

present transfer policy of the CBEC considering the fact that Para 

5.8 of the New Transfer Policy of the CBEC states that the officers, 

after completing their tenure in the North Eastern Region 'will get 

preference in posting to stations of their choice'. 

4.12: From the above, it appears that while issuing the transfer àrder, the CBEC 

has not taken the National Policy of Transfer on North East as well as its own 

Transfer Policy into consideration. 

4.13. The delay in issuance of the Trisfer order is in violation of CBEC's own 

deadline under,  Para 2.1(g) stipulating that -" All Annual Transfer orders shall 

normally be issued by 300' April, and, in any case, not later than 31 st  May of the 

year". The impugned transfer order, if implemented, will cause irreparable harm 

and loss to the applicant and she will be denied the justice of staying with her 

husband, when he comes for a short vit to India. 



re 

v' 
Copies of relevant instructions on posting of husband 

and wife at the same station is enclosed and marked 

as ANNEXURE E  

4.14 The impugned transfer order has been issued on 10/06/2005 with 

direction to submit compliance report of relieve of officers by the 15 th  June 2005 

and thus denying natural justice and opportunity to make legitimate 

representation (11 th  and 12th  June being holidays). This depicts a very hasty 

action and speaks of the colorable exercise of power under camouflage. 

4.15 That the said transfer order has been issued whimsically, and arbitrariness 

is writ large in the facts and circumstances of the case and as such is violation of 

the Articles 14 and 16 of the Constitution of India. 

4.16. That the said transfer order is neither in public interest nor office exigency 

demands such transfer and facts and circumstances of the case demonstrate that 

wholesale transfer order has been issued without considering the indMdual 

circumstances of the officers, particularly hardship posting already served by the 

applicant and as such the transfer order is not just and fair and is not within the 

ambit of fair administrative action. 

4.17. That while issuing the transfer order, the applicant's well-reasoned, 

legitimate option for posting has not been considered in utter disregard of the 

factual evaluation of the hardship entailed in the remote area posting and 

existing Policy extending choice posting after serving in the North Eastern 

Region. This shows the insensitive attitude of the CBEC towards the employees 

working under. 

S. 	Grounds for relief with legal provisions. 



5.1 For that the order of transfer has been issued in violation of the directive 

of posting and transfer of the applicant, who has completed mandatory tenure of 

posting in NE region. 

5.2 For that the order has been issued totally ignoring the consideration of the 

choice station" posting admissible to the applicant after serving in the North 

Eastern Region for the last three years. 

5.3 For that the order has been issued ignoring the hardship of the applicant 

who has been staying separately for the last three years. 

5.4 For that the transfer order has been issued totally bypassing / ignoring the 

policy of transfer 2005. 

5.5 For that the transfer order is not in public interest nor in exigency of 

service or reasonable administrative ground. 

5.6 For that the order of transfer being arbitrary and whimsical is violative of 

the Articles 14 and 16 of the Constitution of India. 

5.7 For that the order of transfer is not just and fair. 

5.8 For that malice in law and malice in fact is explicit in the facts and 

circumstances of the case. 

5.9 The impugned transfer order, iif implemented, will cause ineparable harm 

and loss to the applicant as she is a!ready away from her husband for the last 

three years. 
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5.10 For that the order of transfer is result of cotourable exercise of power. 

5.11 For that in any view of the matter the applicant is entitled to the relief 

sought for. 

Details of tshe remedies exhausted 

The applicant declares that there is no other efficacious remedies under 

any rule and the Hon'bte Tribunal is tshe only forum to adjudicate tshe subject 

matter. However, she has filed representation I option without any result. 

Matters not previously filed and pending with any otsher cowt 

That the applicant declares that she has not filed any case on the subject 

matter before any court, forum or any other institution. 

Reliefs souaht for. 

Under the above facts and circumstances, the applicant prays for the 

following reliefs: 

8.1 The order of the applicant (SLNo185) in the impugned transfer order 

dated 10/06/2005 be modified. 

8.2 The applicant may be allowed tor  be posted to her choice of posting i.e. 
RI 

Delhi where she can be with her family. 

8.3 Any other relief or reliefs as the Hon'ble Tribunal may deem fit and 

proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

' 4 



9. 	Thterim relief. 

During the pendency of the application, the applicant prays for the 

following Interim reliefs: 

9.1 The transfer order dated 10106/2005 of the applicant( SLNo.185) be 

suspended/stayed and she may be posted to her choice place of posting i.e. 

Delhi 

9.2 Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper. 

The above relief are prayed for on the grounds stated in para 5 above. 

10. The application is filed through the advocate. 

ii. Particulars of Postal Order: 

(I) 	IPO No. 

Date of Issue 

(Il) Issued from 

(iv) Payable at 

12. List of Enclosures. 

As per Index. 

Verification. 
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AI?ENDIX –9,  

INCENTIVES FOR SERVING IN REMOTE AREAS 

I  A~ UD 
••14p. 	hit.I' 

1i- 

[G,l., M.F,, O.M. No. 20014/3/83-E, IV, dated the 14th December, .1 983, read with O.M. 
No. 200 14/3/83-E.;l\, dated the Myth March, 1984, 27th July, 1984, 0.1., M.F., U.O. No. 943-E. 
IV/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st J4nuary, 
1985, 25th September, 1985, U.O. No. 824-E. IV/86, datec the 1st April, 1986, O.M. No. 
200 14/3/83-E. IV, dated the 29th October, 1986, O.M. No. 2001413/83-E. lylE. 11(B), dated the 
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16186-E. IV/E. 11(B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-EU (B), dated the 22hdJu1y, 1998.] 

I 

Allowances and facilities admissible to various categories of cilvilian 
Central Government employçes serving in the North-Eastern Region coptis-
ing the States of Assam, Meghalaya, Manipw, Nagaland and Tripura aid the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lashadweep Islands. These orders also apply mutatis ,nuandis 

to officers posted to N-E' Council, when they' are stationed in the N-E 1.egion 
and to the civilian Central' Government employees including officers of All 
India Services posted to Sikkim. 	'. 

(1) Tenure of posting/deputation: 

'There will be a fixed tenure of postingyearS at a time for offices with 
service 'of 10 years or less and of 2 years at a time for officers with mo e than 
10 years of se'rvice. Periods of leave, training, etc., in excess of 15 days per 

year will be excluded in counting the tenure period . rd years. Officrs, on 
completion of the fixed tenure of service mentioned above may be conidered 
for posting to a station of their choice as far as possible. 

The period of dep,utation of the Central Government employees1 to the 
States/Union 'Territories of 'the North-Eastern Region, will generally b.p for 3 
years which can be extended in exceptional cases in exigencies of pubic ser-
vice as well as when the employee concerned is prepared to stay longr. The 
admissible deputation, allowance will also continue to be paid during the 
period of deputation so extended. 

(if) Weightage for Central deputation/training abroad and, special 
mention in Confldential Reports: 

Satisfactory performance of duties for the prescribed tenure in 
nition in the case of eligible officers in East shall be given due recog  

of- 
I 

promotion in cadre posts; 

deputation to Central tenure posts; and 

cotrses of training abroad. 

North-
matter 

; 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific 'entry shall be made in the CR of all employees who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. 

(iii) Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 . % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay andlor deputation (duty) 
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per 
month shall also be dispensed With from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central 'Oavernment civilian ernployees who are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para.and are exempted from payment of Income Tax under 
the income Tax Act will also draw Special (Duty) Allowance. 

NOTE 1'.— Special duty allowance will not be admissible during periods 
of leave/training beyond 15 days at, a tirneand beyond 30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NoTE 2. - Central Government civilian employees, having 'All India 
Transfer Liability', on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islandsare, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section 
V of this Appendix 

04"Specia1 Compensatory AllOwance: 

The recommendations of the Fifth Pay 'Commission have been accepted 
by the 'GOvernment and Special Compensatory Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current rates of Special Compensatory 
allowance—See Part V of this Compilation - NRA and CCA 

(v). Traveliig Allojyance on fn*t appointment: 
In1'ation •  of the present rules (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appointment, in 
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I 	Concessions when posted to 

North-Eastern Region, etc. 
[Swamy's - FR SR, Part - I] 

Certain special concessions and service benefits are admissible to 
officers transferred to the North-Eastern Region and Union Temtories listed 
below and tó.officers posted to North-Eastern Council when they are stationed 
in he Notth-Eastem Region. These concessioüs are also adEnissible to those 
on deputation to State Governments of Manipur and Tnpura - 

I Assam 	 6i Arunachal Pradesh 

2 Meghalaya 	 7 Mizoram 

3 Manipur 	 8 Andanan and Nicobar Islandi 

4 Nagaland 	 9 Lakshadweep (L & M) Islands 

5 Thpura 	 10 Sikicim 

1 T.A and Joining Time 
(a) On flrst appointment.—Fbr jOürneysto take up initial appointment, 

T.A. will be admissible to the Government servant and his family for the total 
disitance as below- 

Fojouineyby rail 	 Second Class fare. 
For journey by road 	... 	Ordiiiary bus fare. 
For journey to take up appointment 	 . 
in A & N/L & M Islands 	Free sea passage plus rail/bus 

fare as abd.ve for journey 
within mainland up to the 

I 	 port of embarkation 

• 	(b) On transfer.—lf the family doesiot àccompàny the Government ser- 
vant, he will be paid TAi on tour for self only for the transit period and will be 
peiTnitted to carry personal effects up to rd of his eiititlemeiit at Government 
cos or canbaye the cash equivalent of carrying rd of his entitlement or the 
•ff in wàight of the personal effects he is actually carrying and Ird of his. 
entitlement, as the case may be, in lieu of the cost of traiisportation of baggage. 
Composite Transfer Grant will be admissible in any case. 

If the family accompanies him, he can draw the existing T.A, including 
thei cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. 
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These provisions apply also for the return journey on transfer back from 
the.4orth-Eastepj Region/Union Territory. 

This concession is admissible only iñ'casesofansferfróm aitatión out-
side to a station in the N-E Region and vice versa It is not applicable from 
oneistatlon to another within the region. 

Road mileage for. transportation of personal effect.— Higiier rate 
of allowance as for 'A' class cities, limited to the actual expenditure, will be 
admissible to all Government servants for transpottation Of personal effects on 

• ttathfer between tWo different stations in the NOtth-Eastem Region/Union 
.Tethtozynot connected by rail irrespective of thà fact whether they are having 
All India transfer liability or not 

Joining time while proceeding on/returning from leave - 
Gbvrnment servants proceeding on leave from the place of posting in the 
Region to a place outside. the Region are entitled for the joining time as 
foildws - 

(a) If the place ofposting in the Region is nota remote locality - 

When the journey time between 	No jommg time is 
I 

	

	the place of posting and the place 	admissible 
outside the Region is 2 days or less 
ren the journey time reftrredtO 	Jouriieytiein excess 

	

z) above is more than 2 days 	of 2 days is allowed as 
joining time 

b) If the place ofpostzng' in the Region is a remote locality - 

(1) 	Period of travel from the remote Journey tune as prescnbed 
locality to the specified station 	is allowed as free joining 

time 
(i) 	Period of travel from the 	Journey time in excess of 

specified stãtionto a place 	:2 days is allowed as 
outside the Region 	 additional joining time 

his concession is also admissible when the :Government. servants return 
from leave 

2 Leave Travel Concession 
(a) Government servant who leaves his family behind and dots not avail 

transfer T.A. for the family will have the optiOn tochàose- 

Either: The 'existing LTC to Home .TOwiince in ablOk of two 
calendar years; 	•• 	.,• 

Or. 	The concession for himself once a year from the station of 
posting to his Home Town or place where the family is 
residing, and in addition concession for the family (restricted.to 

I 

	

	 the spouse and two dependent children only) also to travel once 
a year from the place of residence to the employee's station of 

I 	posting. 	 ••• 

4 
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In addition, Government servants and families posted in the Region 

s'ill be entitled to 
LC on two additional occasions during their entire service 

career as "EmergencY Passage Concession" and intended to enable them and 

fanulies (spouse 
and two dependent children) to travel to their Home Town or 

statiofl of posting in an emergency These additional passages will be 

idmisSible by the 
entitled mode and class of travel as for normal LTC 

Travël.bY afr— 
OfficerS drawing pay of Rs, 13,500 and above and 

their families (spouse and two. dependent children 
U to 18 years for boys 

and 24 years for . girls). may perform the above LTC journeys by air as 

Officers posted 	
: 	Betwee! statiOnS 

i) 	o - tern Region 
- c 	

Aizwall Lilabari and Kolkata 

Andá 0 Islands 	Poft Blair and KolkataJ 
.  

Chenflal 

(ni) 	LakshadweeP 	
Kavaratt1 and Kochi 

3. Tenure 

(a) Fixed Tenure- 

(i) 	For staff With service of 10 years or less 	
Three years 

For stiff with more than 10 yeaisofsery 	
ars Two ye 

Period of leave, tra1nIng etc, in excess of 15 dys per year will be 
excluded in counting the tenure period However, the period may be extended 

in exceptiOfla1 
cases in exigencies of public service or when the employee 

concerned is prepared to stay longer. DeputatiOn allowance will be admissible 

during the extended period also 

(b) Sttion of choice on completion of tenure 
- On completion of the 

a  tin fixed tenure, officers may be considered for posg. to a station of their choice 

I.as far as possible 

4. WeigbtaC far promOtiOfl etc 
ognition m Eligible officers shall be given due rec 	

the matter of- 

(1) pronioti011 in cadre posts, 
(:z deputation to Central tenure posts, and 

(lü) courses of training abroad 
The general requi±eI1lC of .1east three years 4  ervice in a cadre post 

betWCCflt'O Ccnt1.l teflure deputations may be relaxed to two years in cases 

of meritorious service 

I 	(c) Entry in CR—A 
specific entry shall be made in the CR of all 

emploYCCS 
who render full tenure of. servicC 
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5. Children'S Education Allowance/Hostel Subsidy 
If the children do not accompany the employee, 'CEA will, be admissible 

up to i ClaSS XII to children studying at the  last station of posting or any other 
statioi where they reside. If such children are put in hostels, Hostçl Subsidy 
will be admissible without other restrictions. The concession is admissible to 

the oficials transferred from one place to another within the North-Eastern 

	

Regiii also. 	' 
Benefit ófTwo': 

bentrai Government employees poste4 to the specified States/Union 
TérriorieS from outside the N-E Region who are keeping their families in 

rentei houses or in their own houses at the last place of posting outside the 
N-E Region, will be entitled to HRA admissible to them at the old station, and 
also at the rates admissible at the new place of posting in case they live in 
hired private'aCC0fl1Tb00fl irrespective of whether they have claimed trans-
fer T.A. forfanhilY or not subject to the condition that hired private acconirflO-
dation or ownçd house at the. last station of posting is put to bona fide use of 

the nemberS of the family.  These COflCCSSIOflS are 'admissible also to those 

posted to Andanlafl and Nicobar Islands and LakshadweeP. 
Those employees who have not been posted to' the N-E Region 

from 

outs de the N-E Region ar iot entitled to this benefit. 

7. 'RetentiOn of Quartersll'elePbone 

(a Government accommodatiofl._The facility of retention:of Govern-
metit accommodation will continue to be. availáblë. , Licence Fee will be 

chaged at normal rates whether the accommodation retained is the entitled 
type or below the entitled type. The facility of retention will be admissible for, 

threb years .beyon4 the ' normalpermjssthle period of retentiOn 

(b) Residential telephone in the last stat!on_Resid1tial telephone at 

the 
.
it 

statinn will b 'allowed to be retained on the condition that the rental 
and all' other charges' are paid by the officer cOncned.APPd 9 . 

8. Special Allowances, . . 
Special Compensator)' (Remote Locality) AllowaflCe.— Please see 

	

Seclaon 6. 	 ' 
Special (Duty) Allowance/Island Special Allowaflce._EmPbOYees 

wh have 
All India Transfer Liability' on posting to (i) any station in the 

Noth-Ea$teTh Region comprising the States of.Assaflh, Meghalaya, Manipur, 
Nagalan& Tripura, Aiunacha Pradesh, Sikkim,and Mizoram. will be granted 
Special (Duty) Allowance, and (if) any station in the Island Territories of 

 

An1amafl, Nicobar and LakshadWeep will be granted Island Special 

All1owance. -(For rates and conditions govrniflg the grant of these allowances 

se under 'CompéflsatolY AllovaflCeS' in Section 6). 
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TRANSFER POLICY - CBEC 

2005 

TRANSFER! PLACEMENT POLICY FOR GROUP A OFFICERS OF 
THE INDIAN REVENUE SERVICE (C & CE) 

INTRODU MON 

	

1.1 	The Ministry of Finance has taken major initiatives for tax reforms, 
including reform of tax administration with an emphasis on reducing 
inter-face bt e t vv éen  the tax payers and administration; imprting 
greater transparency and minimizing discretion so as to ensure 
efficiency and recognition of rnerit.and honesty. 

	

1.2 	The successful implementation of tax refbrrndepends on the 
efficiency of the delivery ystem. A significant contributor to the 

I effectiveress Of the.administrative. rn'achihery isacredible human 
resource developinént.pojicy, whih.offer Opportunities for 
excellence and cáreér advncement through a proper placement 
strategy. 	 . 

The existing placement policy hasbeen in lace for oVèa decade. 
Based on the experience of its implementation, a review of the 
present system of transfers and posti.ngswas carried out'. 
Accordingly, a nëwTransfer/ Placémënt Policy (herein afteireferred 
to as the Transfer Policy) for Group A Officers of IRS (C&CE) has 
been formulated. The new transfer/placemeht policy shall come into 
effect from 1 Ail, 2005. 

SALIENT :EATURES OF THIS TRANSFER POLICY 

	

2.1 	a) 	The slientfetures of this 
Transfer areas follows: a) All 
transfërnd postingsof Giuup A 
officers of IRS (C&CE) shall be 
effected by.the Board/Pcehient 
Committee oron their 
recomnendatiCn as stated 

• 	hereinafter; 

The Tanferpolicy habeeh 
formulated for officers at different 
levels; 

All tations haVe been ateohzed 
in three classes and tenure :of stay 
in different classes of statiOn has 

• 	beenprescibed; 

All p'O&ts have been divided: into 
two cátegories, namely, Sensitive 
and Non-Sensitive 

All posts have been categorized as 
field and nbh-field posts. 

Gui -d -elines.for.dealing with 
different types of 'comasionate 
groUndcses have been laid 

• 	down.; 

All anniialtrarisferorders slia1l be 
• 	normally isued by 30th April and, 

1.3 

/ 

CV 



in any, case, not later than 3l 
May of th'e'yéar. 

2.2 	A correct and cOml'étè database is a 'ifte.: 
qua non for' operàtion'aliing the Placernëtit 
Policy. CB'EC shall ensure that the database 
containing the profil'of'a1l Group. 'A officer 
is regularly updated 

2.3 	All grievances arising out of the 
implementation of This Transfer Policy shall 
be addressed in accOrdance with the 
guidelines issued by the Department of 
Personnel & Training 1  only after the officer 
has joined his new assignment. 

I 

2.4 	This 1 ra'nsfer Policy shall not be. applicable to 
the transfer of Chief'Comrnissioners 
/Directors General. 

3.0 THE BOARD! LACEMENtcôMF4ITTEE: 

3.1 	The Board will récorrirriend prOposals for 
posting of Chief'.COrrn'issiohers /Directo. 
General and Commissioners for approval 'of 
the Government i.e. Finance Minister through 
Revenue Secretary and Minister of State 
(Revenue). Joint Serta'ry (Administration), 
CBEC will serve a Secretary to the: Board fOr 
this purpose 

3.2 	The Placement Committee will be the final 
authority for transfer of officers below the.: 

I rank of Comrnissioner,provided the ,cse.falls 
within the purview theexisting guidelines. 

I After the proposals aredrawn up and 
approved by the Board, the Chainiar shall 

I consult MOS (R). befOre giving effect:to the 
annual transfers proposals. Approval of the 
Government will berequired in case.á 
deviation from th'e'existi'ng guidelines Has to 
be made.  

3.3 	The Placement Committee shall consst:of the 
following 

Chai'rniah';. 
 

Member (Personnel and 
Vigil:ance);' 	. 	. 	. 

' 	' One 1erflber of CBEC to be: 
nominated; in rotation; bVthe 
Chàirrrah óf'the Board fora 
period of, six month; and 

Joint Secretary (Admn.)poted 
in CBEC as its Membèr-S,e'retary 

3.4 
	

The minutes of the meeting of the 
Board/Placement Committee shall be drawn 
up and approved byaliMembers within :24 
hours in a meeting (nOt by circulation),.. These 
must be approved by the competent 
authority within thirty days: 
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4.0 TRANSFER POLICY FOR OFFICERS AT DiFFERENT:LEVELS 

4.1 In case of Commissioners and Chief 
• Commissioners! Directors General, the Board , , 

will recommend both the station of posting 
and the specific charge.. 

4.2 Officers below the rank of Commissioner will 
be placed at the disposal of the Chief 
Commissioner! DirettOt General cOhc'erned, 
for further deployment: While conSideringth 
officers forfurther deployriient, the Chief 
Commissioner/Director General shall k'eep ih 
mind the old cycle of posting of'the said 
officer considerirg which Board has placed 
that officer at their disposal. 

4.3 The normal practice is transfer on promotion.' 
In individual cases this may give rise to 
hardship. Hence, this may be decided by the 
Board/Placement Committee. .For this 
purpose, the grant of Senior Time Scale/Non 
Functional Selection Grade shall not be 
treated as promotion. 

44 Directly, recruited'! newly promoted Grot.fp 'A 
officers shall be given inte nsive training in 
accountancy fOr a period of 2-3 months 
during the period of probation / uon 
promotiOn. UpOn' completion of training, 
directly recruited officers shall be normally 
posted to'a class 'A' statkn, whereas the 
officers promoted from Group 'B' to Group 'A' 
shall, on promotion, be transferred out of the 
station in which they were previously 
working, unless the balanCe service 'is less 
than three 'years. Further, in view of the 
sensitive nature ofthe.job, Appraisers, on or 
after promotion to the post of Assistant 
Commissioner, will not cOntinue to remain 
posted in the Commissibnerate which 
exercised jurisdicti'on over the Customs 
House on whose cadre they were originally 
borne. 

4.5 As far as possible, 'an officer shall spend the 
first nine years of his service on field pOsts. 
All posts in the Commissioneratés of ,  
Customs, Central Excise, Service Tax and the 
Directoràtes of Revenue 'Intelligence and 
Central Excise Intelligente havebeen 
categorized as field posts. Officers upto and 
including the rank of Cornhiissibners'h:ali 
ordinarily be posted on field assignme'nt 	for 

at least 5, 3 and 2 years respectively, in'ea'ch 
of the first 3 decades of their career 
respectively. During the first six years; the 

'officer shall not ordinarily be given a posting 
outsidethe department or sent on a 
deputation, and should be given exposure in 
Central Excise, Serv,ice Tax and Customs 
branches, as far as possible. After'cornletin 
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six years of service, an officer may be posted 
to the Board as an Under Secretary. 

4.6 	'. As far as possible; the:senlor most officer 
may be posted as the Executive 
Commissioner. However,once posted, a 
commissioner will not be moved out of the 
executive charge merely bécausè an officer 
senior to him has replaced the hitherto jUnior 

I 
non-executive Commissioner at that station. 

4.7 	The officers will, as far as possible, be 
rotated between the Customs and Central. 
Excise branches every two years and 
adequate experience in Service Tax branch 
will also be ensutedas 'far as possible. This.. 
shall be done after the Annual Transfers have 
been effected. At stations where there are 

	

separate ChiefCommiSsioners of Central 	'. 
Excise and Customs,acommittee of all such 
Chief Commissioners. shall collectively decide 
on the rotation between the two branches at 
that station. At other siations, local rotation 
will be done jointly.b.ythe Chief 
Commissioners who exercise control over the 
posts located at that station. 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND 

ROTATION BETWEEN THEM 	. 	 .• 

5.1 	The various statiois where Group A 
officers may be posted have been  
categorized as Class 'A, Class 'B' andClass 
'C' [Annexure I-Ill]. 'SUch categoriatidn 
is based on the twin crfteria of revenue' 
collection and the nuhiber of CommissiOnei 
level posts at a stationr. 	' . 

5.2 	The categorization of stations may be 
changed by the board with the approval of 
the Government. 

5.3 
	

The States in the country have been divided 
into 4 areas viz. East, West, North and' 
South [AnnexureIV]. An officer shall not 
serve in an 'area for.rn'ore than a total. of 
14 years (herei nafter referred to as a cyde) 
during his entire tenure up to and including 
the rank of Commissioner of which tenure in 
an 'A' station sha'lIb'e fOr a maximum Of 6 
years. The tenure' shall not be less than four 
years in a Class 'B' station and hot less than 
two years in a Class 'C' station. The 
maximum total' tenure, of an officer in all 
Class A' statiOns' during his service upto 
and including 'the rank of Commissioner 
shall be 16 years. the tenure of posting in 
Customs Overseas Intelligence Network 
shall not exceed three years. A,stay Of more 
than hine month in a station (to be 
computed as on 31st December of.th 
previOus yea) viill'b treated as a' cOrnlete 
year, and the length of the period of stay 

12q- 
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5.4 

5.5 

5.6 

shall be counted from thedate of joihingl 
An officer posted in ClässA' or 'B statib 
can opt to move to a,lower category statich 
after he has completed at least h&f his 
tenure in that station. . 

An officer shall be. rotated between th 
three different classes ô.f stations:. After 
completing one cycléof posting, the offier. 
shall be moved to another area. Further, as 
far as possible, an officer shall serve int 
least two areas ofthe country viz, North,. 
South, East, andWet, during his careër 
upto and including the rank of 
Commissioner., 

It may be clarified thätan officer can be 
posted from a Class A station toa Clas B 
or Class 'C station (not necessarily in that 
order) in any other areaand vice versa, 
provided that if he had been posted in that 
area earlier, a minimum period of 2 yëar 
should have elapsed before he can be 
posted again to the same area (called 
cooling off period). 

All postings in the Board and deputation to 
technical posts in the Department of, 
Revenue, Central EcOnOmic Intelligence 
Bureau .(CEIB), Enforcement Directorate, 
Authority for Advance Rulings (AAR), 
Competent Authorities (CAs), Appellate. 
Tribunal for Forfeited P.operty (ATFP) 
Customs, Excise and Service Tax TribUnal 
(CESTAT) and Settlernrt Commission hall 
not count tOwards calulation of stay aT a 
particular station/area but may be so 
counted at the option of theoffier. 
However, an officer who has been On 
deputationto anyone of theaforésaid 
bodies 	a!lnot drdinrily be considred: fOr 
another deputation to any of the aforesaid 
organizations. When an officer applies for 
clearance for a posting on deputation, his 
previous history of postings will be 
considered while ,giving cadre clearance. An 
officer shall invariably be transferred out of 
the station in which he was on deputation 
on his return. 

In order to encourage officers to seek 
postings in Class 'C station, the 
Government shall sanction: 

At least:  one vehicle for office 
use in every Class 'C 'station 

. 

	

	irrespective of the level of'thè 
officer heading the Office; and 

. 	. 	100 peënt housing facilities 
. 

	

	at the Officer level tO the:etent 
possible. 

i. c) 	The starting point for 

1' 
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computing the stay ihClã 	'A, 
'B' or 'C' statiOn shall be the 
date ofjoinipg at the station. 

Joint Secretary (Admn.) posted in CBEC as 
its Mehiber-Secretaryl. 

5.8 The officers after completing thei,r tenure in 
North Eastern Reion (Assam, Sikkini, 
Meghalaya, Mizoram, Manipur, Nagaland, 
Arunachal Pradesh and Tripura), Jammu 
and Kashmir, NACENànd its RTIs and 
Vigilance Directorate'.and CESTAT. wiliget 
preference in posting tostations of their 
choice. 

5.9 When a certain number of officers are due. 
for moving out of a station to a new station 
or by Iotal rotatiOn tO.néw postings in the 
same station for the reason of having 
completed their tehure, but cannot be so 
moved due to inadéuate number of 
vacancies available, the officer who has 
served for longer periods will be moved 
first. 

5.10 The stadori of the postihg will be taken as P : 

the actual place where an officer is posted 
and not head quarters of Commissionerte/ 
Directorate to wh,ich.the officer .is posted. 

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE 

6.1 All posts in CBEC have been classified into 
sensitive and non-sensitive with the approval 
of the Government: (Annexure-V] 

6.2 Ordinarily, the téhureôf- an officeron a 
sensitive post shall bétwo to three years at 
one stretch. 	 ., 	. 

7.0 POSTINGS  IN DIRECTORATEs OF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

7.1 In the Directorates of Revenue Intelligence, 
Central E.xcise Intelligene, Vigilance ahd 
Systems, the respective Director General will 
propose 'a panel of names for the 
consideration Of the Board/Placement 	. 	 . . 

Committee. Individualofficers will be 	
. . 

selected by the Board/Placement Committee, 
which will also indicate their station of 
posting. 	. 	 . 	 .., 

7.2 The maximum lengthóftenure in the 	. 

Directorates of Re'éhuè Intelligence, Central 
Excise Intelligence and Vigilance will be three 
years, subject to the condition that nobfficer 
shall spend more than 

Isix years in these 
Directorates during his entire seVicec rêér: 

8.0 POSTI4G ON COMPASSIONATE GROUNDS 

en 

Ii 
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8.1 	In case an officer seeks ä'bsting to a 

particular station on thedic'al grounds, the 
Board/Placement COmmittee is empowered 
to take a deCisionoñ hisléa. However, if 
required, the Board/Placement Corn mitteë= 
may refer the case to Medical Board. 

8,2 	In case of working co"upIes if the spouse Of 
an officer is working outside the Departme'nt 
posting in the same statibn may be allowed 
subject to the instructioñsiSsued by the 
Department of Personhël & Training on this 
issue 

8.3 	In case where the spouse Is also an officer Of 
the Department,' both the officers should be 
posted to the same station, if they are ' 
otherwise eligible, provided that, jointly, they 
do not occupy more than 5.0 per cëflt Of th:é' . 
posts in that station.  

9.0 TRANFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST 

9.1 	Notwithstanding anythin 	ontained in this 
policy, Government may, if necessary in 
public interest, transfer or post any officer to P.  
any station or post; 	'.. 	 . 

9.2 	An officer against -whom the CVC has 
recommended initiation of vigilance , 
proceedings, should not normally be obsted 
or remain posted at the station where the 
cause of the vigilance proceedings originated. 
He shall also not be posted on a 'së'nsitivê' 
charge. This restriction will remaini.n 
operation till such time the vigilanCe matter 
is not closed 

10.0 AVAiLMENT OF EARNED OR STUDY LEAV E AFTE,R IS'SUANCE.'OF TRANSFER 
ORDERS  

An officer under orders of transfer shall be granted Earned Leaveor StudyLëave only after he has joined his new place of 
posting. The period spent on Earned Leave or Study Leave will not count'towards computation Of tenure in that station or 
'cooiing off pe1od. Officers who proceed on Earned Leave or study leave without completing the, minimum tenure 
prescribed for he station/area will have to rejoin the same station for completing the prescribed tenure. In other cases the 
Board/Placement committee will decide their pOsting after they rejoin oncompietion of the Earned leave/Study leave. 

Annexure-I 

CLASS 'A' STATIONS 

Mumbai (iniuding Thane and' Belapur.) 	. 
Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad), 
chennai  
Kolkata  

S. Bangalore I  
Ryderabad j  
All posts inthe customs Overseas Intéliigence'Ntwork (cOIN) 	: 

Annexure-II 

CLASS 'B STATIONS 

SN0 	 STATION 

I 	 1 	 AHMEDABAD 



2 ALLHABAD 

3 MANGALORE 

4 COCHIN 

5 BHUBANESHWAR 

6 INDORE 

7 RAIPUR 

8 TRICHY 

9 MEERUT 

10 VIZAG 

11 JAIPUR 

12 CHANDIGARH (INCLUDING JALLANDHAR) 

13 PATNA 

 LUCKNOW. 

 KANPLJR 

16 RAIGARH 

17. PUNE 

18 VADODARA 

19 GOA 

20 SURAT 

21 JAMNAGAR 

22 KANDLA 

23 LUDHIANA 

24 NAGPUR 

25 NASIK 

26 RANCH! 

27 RAJKOT 

CLASS C STATIONS ANNEXURE-IV 

S No STATION 

1 AMRITSAR 

2 AURANGABAD 

3 BELGAUM 

4 BHAVNAGAR 

5 BHOPAL 

6 BOLPUR 

7 CALICUT 

8 COIMBATORE 

9 DAMAN 

2~ 

Annexure-IZI 
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10 	 DIBRUGARH 

11 	 GUNTUR 

12. GUWAHATI 

13 	 GWALIOR 

14 	 HALDIA 

15 	 HAZARIBAGH 

16 	 JAMMU & KASHMIR 

17 	 JAMSHEDPUR 

I 	 18 	 JODHPUR 

19 	 MADURAI 

20, 	MYSORE 

21; 	PUNCHKULA 

22.. 	PONbICHERRY 

ROHTAI< 

SALEM. 

25 	 SI-hLLONG 

26 	 SILIGURI 

27 	 TRIVANDRUM 

28 	 TIRUNELVELI 

29 	 TIRUPATI 

30 	 TUTICORIN 

31 	 VAPI 

REMAINING CITIES(OTHER THAN CLASS 
'A' AND CLASS 'B' STATIONS) 

Annexure-IV 

North Zone: Jurisdictional*areas of Chief commissioners of Customs & Central Excise of 
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling i ri the States of J&K, Himachal Pradesh, 
Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan & Union Territory Of Chandigarh) 

East Zone: Jurisdictional areas ófChièf Commissioners of Customs & Central Excise of 
Bhubanest'war, Kolkata, Ranchi, Shillong, Patna (falling in the States of , Bihar, Orissa, 
Jharkha nd, West Bengali Meghalaya, Nagaland, Assaft; 'Sikkini, Manip(--ir, Mizoram & Union 
Territory of Anda man & Nicobar) 

West Zone: JurisdictionI area Of Chief Commisionerof ustoths &•Chtral Excise of 
Ahmedaba, Mumbal, Püne, Vädødara, Nagpur& Bhopal.('falling in theStates: Gujarat, 
Maharashta, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu) 

South Zon : JurisdictiOnal area Of Chief ComrhissionerOf Custonis& entral Excise of 
Bangalore,Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in 
the States jof Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of 
Pondicherrj & Lakshadweep)  

Annexuref-V 

Categorization of posts into sérisltiveáhd nori-sensitk/e: The following posts have been 
categorized as sensitive and nOn-sensitive: 	. . . 

I'I 



A. Custo s Commissiônerate 

S.No. Group 'A' post Section/Branch Category 

fr 	1. Cornmissiorer Sensitive 

Commr.(Geh.) Sensitive 

Commr (Appeals) Non 
Sensitive 

Commr.(Adj.) Non- 
Sensitive 

Addl./Jt. Preventive Sensitive 
Commr /DC/AD 

Legal Non 
Sensitive 

Rummaging & Sensitive 
Intelligence 

SuB Sensitive 

Air Intelligence Sensitive 

Airport Sensitive 

Town Intelligence Sensitive 

All Appraising Groups Sensitive 

Docks/Shed Sensitive 

SatiStis 	: Non 
Sensitive 

Audit Non- 
Sensitive 

Non- 
Sensitive 

Tribunal Non- 
Sensitive 

MCD Non- 
Sensitive 

All other charges Non- 
which dO ñôt involve Sensitive 
regular dealings with 

the public 

B Central Excise Commissionerate 

S No Group A post Section/Branch Category 

Commissioner Sensitive 

Commr:(Appeals) Non- 
• 	 • Sensitive 

Commr (Ad) ) Non- 

Sensitive 
Addi /it Anti-Evasion Sensitive 
Commr/DC/AD 

Legal & Non- 
Adjudication Sensitive 



P&V Sensitive 

Aft Non- 
Sensitive 

Divisions Sensitive 

Rèviéw Non- 
Sensitive 

Techhicl/AUdit Non- 
Sensitive 

- Chief Non- 

CorrIiSiOnerS Sensitive 

Unit/Office 

C. Directorates 

Group 'A' post Section/Branch Category 

Sensitive  
R All posts in DGI 

l Al posts in DG (V) 
Sensitive  

All posts in Central 
Sensitive 

Bureau of Narcotics 

All posts in DGCEI 
Sensitive 

All posts in CDR 
Non 

Sensitive  
Office 

Non- 
All other Sensitive 
DirectorateS 

I,  

S.No.; 

 

 

 

 

 

 

$ 
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PROFORMA- 

"V. 	 ... 	
-. 	 . 	• 	r2(L rc ,  (2... 

11 

1 I.. (oofheOcer: 	HUTENM]NOAMANAL 

SI. No. Inthc Civil lJst: 	49 	 . 

Desi&nalion: 	 Deputy Commissioner 
Comm'tJDteJOfficc in whicb 
Working and! or posccd at present 	Shiltong Comnussionratc 

(c) Date frorr l  which posted in the presit 12-9.02 
Comm 'teiDtc 

(1) Date ofirth 	30-1O-6S 

(g) Name of the Home Town & State 	Mánipur 	., 

2. History of Poting since entry intb the Group 'A' IC & CES sth'icc i the prccribcd proformi: 

SI. Post heLd Chief Comm'te Station Date 
No Comm'tclDte  

From To 1 Gen./Dte .. 
1. Assistant 	I' Customs & Cenlml Excis Headquarter 

Commissioncr Central Excisc, Calcutta - TI Mldnapur Division; 	.. 3/05198 I /08/00 
. Kolkata Kolkata — 

20I0100 
2. Deputy Customs & Customs Customs House 3010 8f0 

Commissionerl" Ccntral Excise, Kollcaia 
Kolkata  

3. Deputy 
Commissioner' 

Customs & — 
Central EXSC 

Shillong 	— 
Customs 

Imphal Customs Division 1 12/09/02 Tii daxc 

J Shillong  

3 .lfyouwaptpostingtoapartjculjgajon H 
name the five different stations in order Delhi 
of prcfercnces thid give reasons: •- 

Reason:- My Hnsbnd woiks in Kabul Afghanistan. 
He comes home every three months for a weók to 
10 (ten da)s). Thcrcfore.posting in Delhi appears 

'I to be more convenient for mc and my.mily. As 
the thys - spent on Jounicy could be curtailed. 

4 If your spouse employed and you seek 
posting to a paiticu1ars station or, retentloa at  
the samc plaenjLgive complete details of such . 
employment, dsignation of spouse, pay and •. 	 ., 	. 	..; •. 
whet1ierthcjo 	is transferable of not 

S. Othleormation,ifany: .. . 	. 	. 	. 	.• 	. 

Note: Options onj in respect of stations will be 
ardcu1axs station will not be eonsidercd. 

entertained and requàsts fdE spcciflc postings in a 

VO 
h  •0 	\ 

Station 	
I 

SiatarCOftICOffi 
tI1nL 	---. 	 - 

• 	wu.0 LJes)gnauon çp' 

ntrollIng Orncer'scpmmenj 	- 	. 	

. ico  
The Pa?iCular$given in Col, I & 2 above arcverified and founrrec. 

2 

Signature of 
With Office seal 

D. D. J.VGY 
Commissioner Customs 

4Vorthk.4stern.RegtOl ( 
H 	. 	. 	. 	!!-• 

14 

ii • i •  

. 	b 

zi 

C 
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h.hmedabad Cue.  

D (V19). hennal 	 - 

Ahmedabed CUstoms 

NAcEN. Kanpur 
WeSt BnaI Cue (P) (Other than 
Ko1kt) 
Delhi CX 
Shiflong CX 

Myorc. CX 

DATA 1461.11 

ESTATMUMEA! 
EewTcEx ZONE. GHAZXMAD 

:oucATA CEXIONE. Kolkata (5T) 

)GIcE DELHI 
XENNAI cEX ZONE. EN NA! 

)IINNAI CEX ZONE. DIENNAI-li CHENNAI 

P. No.. 22012/10/20105-Ad 

0nimtofIndIa 
.MIilatryofFnanea 

Dopartlnont of Rovcnus 
Crat Iod of P.xlSe & CUstoms 

Dthd : ]una 10, 2005 

I 

- 	 OFFICE ORDER NO :01/3005 

The foilow4.Q Dvderu and posdng In tht trade of Additional Corn missioner I Joint CommI3ioner of Cut0m5 

Catr& U3s srs hereby ordrnr with immedIate affed and until further brdrt: 

j $wiof Officer 	Present osrg 	
[Po~ted to Zono/Directerste -- 

Sehoo 	1bI KOLJCATA 	 - 	 MEERUT CX 

CX / EXCEPT NOIDA & 
Archer@ Panday Tiwwi 	[DC41U 

13 	IDUE Chand 	 fTh OF LOGLTICS DF.0 	 B.HUBANE-SHWARR CX 	- 

 

- 

(DfLHIX ZONE 	 : 	(SHIU.ONGCC 

rsIP.K 	Qh 	 ZONE NOIDA IXOLKATA 0.15 

-T 16. 	K (& 
~,, I 	- 

ZONE DUU-II! (GtJRGAON) CX . 

17 	V 	ata.ma RdOy NNA1 CX ZONE CHENNA! III CHENNAI - FUNE CX (GOA) 

(s. 	N4n ICHENNAI CEX  ZONE 04NNMIV OIENNM 

[CHENNAI QJS. ZONE CHENNA! AIRPORT CU5 

 lURCX  

[GIlrnUdI VenkEa K,1hna FVAD~DARACX 

. 

 

;O.JMU*iAi-. - IMEEALJT EX losE NOIDA N IDA 
. I 

OWl! 0.15 (P) (OTHER ThAN 
OWl!) 

IrIrMapmar .siora 
...

frN PARIDAOAD _ 

cuss ZONE iui fMORT 

jLUcKNOW Cx 	

- ----- 

CX 

0)5 (PRV) OThER ThAN 

I'• 	fti$oor 
- 

(MEERIJT 	X ZONE GHAZ!AftAD 

[O3CEI O1ENA! (CO1M0ATOR CX - fr4k V Blakrtshiia 

is. 
16 Neete  

Kum 17 V. Saflthesh 
Th In Gupta 

19 Su 

20 
—k. 
DsbhLIhSahU 

21. SNI*mstva 

22 
23 

KC3tIVW 
PHirvthI(P43) 

PVt. Ltd., 
e.xi, aia3 Vosant Kuri. New DeEI-70 
ViPob htmlndtflIns.m 
Em3U .yeMta,dl5OUn8.COm  

Lai 
HV 
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Wo 

(Mis) 
2S 	eepkAroii 

Th 	 xumer 

VA$iATION MUMBA! 	 ,. 	AhmedbadOJsthm 

NACEN PIUMBAI 	 IAhmedbdCX 	- 

oeLMI CtJS ZONE DELHI ACC (EXPORT) 	jVadodar CX 	 -
DELHI 

27 	SDOre 

lie 	CM9On 	Mah& 	10EU41 

[5g 	Kameàh Prad Mhrs 

MLJPIBAI I CUS ZONE MUMBAI IMPORT 
MUMBAI 

CX ZONE DeLHI-UI (URGAON 

MUM8AI-C!X ZONE MUM8AII 

1Cuom 

Ne9puX 	 -- 

30 G. s,ee Hrs HYDER.A8AD CEX ZONE 	 . 1CoImbto,e'CX. 

[— 31 

132 - JK 
K )QOshI 
S 	iaft 

	

D.H! CEX zo, 	 ....,. 

	

MNGALL)RP 	 - 	— 
)enshedpur.CX 

Vadodra CX 	 — 

f3T 	ISlntash Kjirnor Pendey DØ.H! CUS ZONE, DELHI ACC (EXPORT) - 	- Lucknow CX 

5nh OGICCE DELHI ID*Ih CX (othor than cim A SthUQn 

F35—Tsth' 
67st 

Shamip Mrs 

Ondra Verma 	1DtCCE 
JNACEN DCU-II 	-. 

DU 

Nagpur CX  

]Vlza g  Cx 	
- 

L Rjnij Kjlshna RaO 	jKyofRABAD CEX ZONE, IfYDERABAD-F 	khmdabad CX 

	

138 	P Oqudu 
	

04ENNAI-LU cx. 	. 	.: 	 . 	lAhmedabad Cua 

	

9 	 e Rm____ (YDEM8AD CEX ZONE, HYDER.ABAC) IVlRanchi CX  

1r, j IA16n Aniws 	 c,*w-i cx: 	. 	 lShiilonO. Cu (P)_____________ 

	

Ri 	IR lftl4h Dass 	. 	CHENNA' cus 	. 	 :. 	. 	.IP.hnchl,CX. 	
-- Suresla Kumar 	HYDEMDC!X ZON!. WYbEABAb-fl! •  

flTPeidre Kuma? 	IbANGAL0Re CEX 7ONMNGALOREI 

Mofld$I 	 lOG VIGILfNCE KOUCATA 

FflP K. 	
IKOLKATA CU$ 

pGoswf 	lUATAU 	.. 	'. . 

iVadodar CX 

- frAGPURCX  

ICOXMT0RE CX 

- [SORE cx 	 — 

IMYSORE DC , . 

151AJ1Y Obdt 	- 	. 	frtUM.A1 	I 0.1$ 	. 	t 	HHA' 	OC 

van [54LNNAI CUS PREV ZONE TRICHY 	- IKOLKATA  

AshàkR Mahda 	 EAHMEDABAD C!X ZONE AHMEDBAO-!II 	RAJKOTX 

MZAG 
FFmtt.a R 	 :K+NAM-I 	.•, 	

. 	CFSTAT KOLKATA 

-- 
. 

Fit TybQI 	- 	 OZONi 

fflSOnJeSV Gan9adhar Dew&wbr 	ADOOAILA CCE, SURT'fl, SLIRA7. 

153 	.wr Da, 	 rp.AuolI CEX ZONE PATNA 	.• 

[s umarRuta 	
MMEDA5ADCU5ZONEKANDLACU.S 

	

k. Sh'ismundar 	 [SANGALORE CUS ZONE .MALORE 

frAC 	VADODARA 

IiSTAT MUMBAI  

[KATA CX 

IANCALORF CX 

I. 	lVjFMU,FwgT1a,T. 

[TSephn L 0 SouU MZAG CEX & CUS ZONE NAVIN[ 	CHthMAI 

1APtJR CEX ZONE WPIJR - II - ICIfSTAT D€LI4I 

159 	iijoih Pandy 	- IEDA8AD cEX ZONE ANMEDABAD I - - 	- 100PM DELHI 

FFshuQnn 1ME0ABA0 cus ZONE AHPIe0A5AD , 

ZONE 	. 

INACEN HUMOAT 

[' KOLKATA -- 
rJjoy Kumv Kar 

l 	[R.io' Cupti 

IVIGCE)( & CUS 	 . 	. 

IJAIPUR CEX ZONE 3AIPUR I 	-- - fHANO1GARl1 CX 

1LUCKNOW CEX ZONE KANPUR 
- 

1AGPURCX 
[DOAUDIT KOLKATA 

164 	5aPra 	PiIIW 

odhl____ 

1U)0(NOW CEX ZONE WCKNOW 	_ _ 

1IoANOIGARH_CEX ZONE_LUDHIAN... lK0UCATA,Chj 10Ms 

T&xIflàflliflLGGøt PYt. Ltd.,  
B-XI. aisS Vaunt Kun, New D&hi.70 
Web 	j fl 
EmaU 5tsI,wax1r!dI9nhir1u;cm 	. 	. 
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CEX ZONE Itcüi• 

_J 

F Ha 
	oar 	 [AHMD cUS, ZONE )AMNAGAR CUS ~0 ,XAT,,, 

CUS (P) KPAM 
- 

19 	JOlpak Bandhu?aral 	. 1ANCHI CCC ZONE )AMSHEOPUR ICHENNA! CUS (PEV) 	 - 

15 	IMaidaU 	Sr1rIvas ÔBATORE 	X ZONE -_-- 	- HM!DAAD cUS 

171. lIm Kim•r Kpu [AHMEDABAD CC ZONE bHAVNAGAR IDELHIO( 	 --..-- 	I  

[iI.M. 0'ioudhary JVADODARACEX ZONE VAPI IDOPH DELHI 

Net.rJo PI1I 	• MZAG CEX & CUS ZONE GUNTUR (HENNI CX 

114. Pj S SAKPAL JMANAWRf cX ZONE BELGAUM ICHENNAI CUS (PREV) 

ir SINGH NUNWAL i AMRrT'SAR 	. 	.•, ELkI CX 

F JJGo$tj7bffi PAIVNFJ ls~ILWNG CEX & CUS ZONE SHI. KOLK 
.
TA CX 

JIRENDA KUMAR-I 	- 	[DELHI 	ZONE 	ccu Iô' 1ccE oaiu 

.RG. 	 IBHO!A 	ZONE 	 '. 	 ITAT DELHI 

CLX ZONE AURANGARAD 	[VADODAM CX 

SONGA1'E 	1I'111.LONG CEX & CtJS ZONE 5H1U.ON 	[K0LKATA CUSTOMS 
fri2tr 

11O1AU.ICHUN 

1 TIANI'1INDER 91NC3H SODHI 
iLH1OJS PREI ZONE AMRITSAR CUS 

F
si;;1EM FNT COMMISSION D€LHI 

[.$ADAN .... DILHI fX ZONE ROHTAK 	. IDELHI CUSTOMS (PREV) 

JoAvism KUMAR SRIVASrAVA [DOOARACEX ZONE VAPI ., 1ERAbAD cx 

NARAYAN PARWA!. 

PALAIVANDI 

'ose 

RA)AT 

11ISA7YA 

fiaAauLM 

1D1NA1 CLX ZONE PONDICHERRY 

(NAGPUR C!X ZONE AURANGA8AO 	- 

fCOIMBATOR! CCC ZONE 

jocIiP4 CX ZONE 	- 

FKOVATA M. ZONE HALDIA 

[COOIIN CX 
1bODARA DC 

JHENNAI CUS (PREy) 

ICHENNAI CX 

ISHILLONG cLJS (P)  

fiiiUc 

N MAOTRA 	- 

FOTANDAPAThI 

1COIMBATORE CEX ZONE MADUR.AI 	FiENNA1 CX 	- 

ôN 	PREV ZONE 11JTICORIN 	
IOCHIN0C F.  

W '.LYAN 10.1MM D(TTTA [OPfrJ. CDC ZONE BIIOPAL - [DELHI CX F9 T  

F9 -2 RESH 4AMXN PRASAD F~-  
. VAOOOAM CLX ZONE DAMAN VALSAD 

ICEAT DCUII 

jMADHUR SRIDHAR RDY IVIZAG—CeX & 0)5 ZONE TIRUPAIt INYDERABADOC 	- 	-- I 
[94.  S SAJ4DIW 10EL91 CLX ZONE PUNCHKULA IBANGALORE CUSTOMS 

15UAZAThUNG.NUNTHUK fSHILLONG cC & 'CUS ZONE ICcE DELHI 

rIMUL RA)NDERA LAXRA IC B N GWAUOR - 1RANCH! c 	- 

MAN BALA 	- 	- 	IDE11 CLX ZONE ROHTAK 

	

DW  5HO4.. 	 XZNE SHOPAL - 

[SHIU.ONCEX&CUS ZONE GUWAHATI 

1MRUT Cx -.  

INACEN FARIDABAD 

(KOLKATACX -- 	 -- 

- CUS PRt ZONE T1JTTCORIN CUS FC-NNAI CX 
[} 

SOUNDAPAJAN 	. FCHENNA! 

1101. I)OH$ LAL NGILNEIA -. 

V!NKATA $UE4A RJ!DDV. 

GANOHIPOSS 

P PASWAN 	 TTTINcH1 

ISHIU.ONc CLX & CUS ZONE 

IVXZAG CLX & CUS ZONE GUNTUR -. 

- [COlMiA-T-0—M CLX ZONE SALEM 

CCC ZONE )AMSNEPUR 

OPPR 	- 

IKOLKATA ._ 
(&w cus 	- 

rNeN APJDABAD 

fi 	2.4 

daocarn Pvt. Ltd., 	. 	. 	 . 	. 	 Page 3 of 7 
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fThFsK41NNAN 	 1O1N*1cEX10Ne 	.. jCMNNA1OC 

F15T 	K IAJSWAL 	 '- jk4UMBAI-1 CCX ZONE (AHMEDAEAO CX 

161RMB5TWGH 	 IMUMB 	JCEX ZONE BATOREQ( 

1i(AMrADH K'JMAR 	 (PUNE CEX & CUS ZONE 

1IflAN[SAHAY 	friUMMUCEXZONE 	.. MEDABADOC 

(iTh$MAflINOLR SKAP,MA 	(CHANDIGARN COC ZONE (KOLKATA CX 

KUNAR SINGH-I 	(bPJ MUMMI - 	 .. 
(ADODARA CX 

1112. 	AVTM AOR1 	, 	APUR EX ZONE FDGIcE DEIJIX 

[R $GH oiANoeL 	• 	 CEX ZONE ZAG CX 

SD 	 - rt4UMpN-j  IAHMEDABAOCUS  

Ii1 	(ic 	.JJ4TEICE 	 (VA000AM 	X ZONE  ICHENNA1JS_____ 

Iii:IMKMoRA 	 [MUMBAI-I CEX ZONE : F0c 

____ 	 (bG VIWLANCE DIENNAI 	-- __ 

KOLAKTA OJS ZONE 

(VIZAG cx  

ISHILLONG cx 
iiAK1SAHU 

1riTIrAWJMGAI4 	
. 	 jNA1 CUS ZONE 

EALAM NMANJAN 	 CEX & CUS ZONE 

[1-20.  PW.0 FCHENNAICUS(P) 

	

(121 A IAYAOIANPRAN 	 [ATCHENPA 

	

)C1JMAR 	 jUMBA1-I CEX ZONE 	. 
(VA000ARA CX  

. 	 FcnNNA1 	X ZONE cus 
öAL  ZONE - 

~WAAN  '.• ... __PROMO11ON 	•. 

(iiiE .. 	 PA ___________ 
----------  E3  I' s 	as#.ji 

iANGAUIU 
	tN -  _______ 

SUEH1K1NDER 317 SNGH rcmANDtGARH CX 

GArImTMAN 	- (öUNA1 US ZONE  
- rLEMEWMMI5510N 	AiA] 

(ThT.i ( - M1SRA cix & is zoi 

ZONE 1 CX  
F133 . *ANO3 KIJ4AR KEOLA 

Cx 	- IPONDICHERRY 
(1iS jcARVA0IVELU CEX ZONE 	_______ 

PATHAK - UMaA1-1 CEX ZONE (SHILLONG CUS (PRE1) 

Jjj 	AflSH SHAM 	 . - 
frAbObARA (X ZONE 	. __________ 

- 	 NCALORE Cx 	- 

(iifliC 4G4APAThY 
I1NNA1 CEX ZONE 

ZONE 
j1 1(  - 

138. At1NDRA 
KUMARSHARMA IMIJMBA!-I1 GUS 

_ T 	 TT 
rPuNE CX  

KDTA  
[iwo. 

rr iKKAR aG JKANPUA

rIIZ T 
MUM MI  

XtJt4AP. AGARWAL F142. 

 

GAL0 	S(04AN CL-A) - 

143 . V.fl3tRddY fOIENNAICEX zoNe 1 

[DGCEI LAHIANA DGCEI.  
144 

145 

- 

Nderiv 
din 
gjr P4&Uck ION PROt4O11ON 	. 	 ,. . 

B IGAi..,0Rt OJS. ZONE 

_JDELHI 

TNACEN. 

CUS 	____ 
FAR1DAAD  

146 )ocspl'i ChbndM 

.*I.Il,$3, v.urt Ku, Niw 061170 



153 

• 	u..—.--..-- ----- 

0 Thimth V&vDm O'ENNAZ CUS ZONE 	 ]COIMRATOR 

154 yanSvir ON PROMOTION [DELHi CX 

~165 [i 	iePao 	. 	- O4BKNAJ CUS ZONE.' 

QEU 0)5 ZONe 

_________ 
DELHI 

It PrUSd 	 , 

M-7  Kumar 	. ION PROMOTION  DELHI cus 

IDOPM DEUU DOPMOELN 
log 

169 0andrI 	- ON PROMOTION 	- 
FliT 4 swevarikkuwr CHENNAi GUS ZONE 

rir VMbhg Kavar 
ON PROMOTION 

[i• ek Kumar'Gup BANGALORE 	S ZONE GU 

[173 iKumliesh ¶ON PROMOTION 

iiir dIpSnM 	 . - KOLKATACEX ZONE . :  

UnCD W DOkfl' ION PROMOTION 

INAI  cus 

AlA CX 

THAN a 

23 fr' 	o int 
[47 	ijim Pr.p Slrgh MEER.TT CEC ZONE IMEERIJT  

rii 	DJV.nktw.rReddY VTZAG 	X &O,JS. ZONE... BANGALORE CU5  

1 49 J.yMahm Wn DE.DE'LHI IMIJMBAICU5I  

iso 	I$r Subhh BAjad J DGRI. MUMaAI' -____  DRI MUMBAI 

151 	oy Kumar IMUHEA I CEX ZONE - AHMEOASADCX  

152 	óOdhi RhmAiharya' BHLI8ANBE WAR CEX ZONE.:, - - KOLKATA GUS (WEST BANG, (P) 

153 	ISüdho Keka - f(DA5AD CEX ZONE VIZAG CUS 

1154 	1MAIh Seiia . 	MEJT CEX ZONE 	
..,: 

DEL.HI CUS - 

1155 , Rjocv A,w*I • 	LUCKD4OW CEX ZONE  - DELHi CX 
- 

1156 	AayKum$rPbVdCy • 	5HOPAL CEX ZONE )AIPIJRCX 

Padmari 	 BANGALORE cus. zONE BANALORE cx  

IDG.SYS 
(158 	Qbmsh'flw.rl lOG SYSTBS DELHI DELHI 

RIDEUII  

- 

1159 	R3)h Kumar Mtshr. IOGRI DELHI 

(iso IoE 	CJ ZONE 1DGRI. DELHI  

(Thim ks 
lYIrhnt4hM Wrno 

 3OON MU1US 

DGR.I MUMMI ]5ETTLEMENT COMMISSION MUMBA! 	— 

112 rVWoWb'  
ON PROMOTION : IMUMOANI CUS. 	____ 

i, sAiIto& 	i. 

ANøiAMOHAN TcNNAI  C1JS ZONE  - TàIMDATORE CX 
177 

(ON PROMOTION ri5 
(n 

AMANTHA KRISKAN 	____ 

-- 

- 
[ 	(VIG)_KOLKATA - UPATNA GUS (P)  

- - (rRI MUMBAI JMUMBAI ciic-i 

jmr 
srNGH  

fARE t.M. UPAD+4YAV 	_ .' KOU(ATA CUS. ZONE IK0t.)TA.CUS 

IThT PI1SH_MOHAN ._.. 	. 	. 
-- 	

- 1IL cu ZONE 1iiMBAI- GUS 
iir iALA3! t.tjuMoAR 

IMUMBAII OiS. ZONE 1MUMBAI4I CX 
bHIAENDRAGARYAL SINGN [i14 

SHILLONG CEX& CUS. ZONE KOUCATA CX 
fThT I4INGAM ANAL 

iYYAGI MERLJT CEX ZONE 	. MEERUTCX  

MEERtTCX 	-' 
iai VENKAT ON PROMOTION 

188 9ASHANT KUMAP. KALOAR IDELKI cuS. ZONE DG,VIG,DELHI 

KOU(AA 0)5  
189 K 	AMURNY . 	,_ KO4J(ATA CEX ZONE 	, 

(OThER ThAN  

Y SMARAN  HEERUT CCC ZON E _. PATNA GUS PREV1ONE _ 4RACH1CX •ç  
IQ1 *C)ENA 	 . 

- 	 CHENNAI I.w.çy iv" 

Pige 3 of 7 
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____ 	 •1 

1..' 	 . 

9N4II 	jp 

I ._IR GIThAh 

ON PROMOTION: 	 ic . 
DELHI 

-- 

CHENNA' CUS ZONE 	 fCmE .NNAI_CUS.  
- 

- POP4OflON 	 1V0 DAM CC 

IPANW OIARAN BEHA -.  -. DGCEI RO(JPJCLA 	 1KOU(ATA 
MUMaAI I CX ZONE 

CUS 

ADO0RA CX 
- [V KI5!NGH 

- - 

BA! 0)5 (P)PUNE 	- - ON PROMOTiON 	 1iiiM 19 	Js M'#JG(T!R 

119 	IAATfAN LAI. 5I4AGAT OIANDIGAF(H CEX ZONE. 	1iPPR. DaHI 

200 iT4 RAM ME!NA )AIPtJR CEX ZONE 	1DEL1 CU5(P) 

- 

(DELHI CEX ZONE 	 JELHIDC  

1PUNE CC 	- 	 -- 202 IWO AHMED MUMMI rn (0)5 PREy) ZONE 

203 R4NDRA NAGAR . MUMBAIII! (CUS.PR!V) ZONE 1KOLKATA QJS (OTHER THAN Cl 

p704 
HYDEP.ABAD CC  

LLJCKNOW CC 
R S MiESPIWARI DHOPAL CEX ZONE 

1205 1 6 P4SINCPI 	 - 
- ON PROMOTION 	. 

1206 IEI..SThOMAS - ON PROMOTION . BANCALORE 0.15 

207 S1c _RipEENA 	 . . 
IDGICCE DELHI 	•. 

IDTE OF LOGISTICS DELHI 

DELH! 01  

IDELHICX J.Jfl  208 1J 
___ F ORG I PER MGMT 7DEU.11 CUS 	- 

n209 t4IADAN.n - 

[1Ô KRISHNA AICSHAYA MISNRA (Mm) CESTAT. DELJII 	•.. - oE1Hi CX 

SANIAY KUHAR AGARWAI. 

F21rHAi)HMY 

(Dr) 	-. 	
. 	 OG 	xp.PROMarION DELHI. 

STA DELHI 

j1MI CUS  

LHICX 	 - 

[AN NI KUMAR KAIJSMAI. 

- 

-. {AUDIT MUM5AI 	
•. 

[CESTAT MUMBJ 

jiUMMI-I 

 -- IMUMOAI ii 0)1 
J224 T 	A S.H IHH 

ppj ACeN VA000ARA •.• 
1Ct1AND1(i 	cx 

ACAJ4K KUMAR JACEN KANPUR 	 . 
CBN KOTA 

I2i71BDMAR [DELHI CEZ ZONE DELHI -III GUP.GAON 1DAE fl1 

ATRA 
PROMOTION 

iifr._KUMAR )AIN Iu(I C( ZONE DELHI -TV FAJUDABAP INACEN FARIDAOAO 

(RECT SINOII ELH! CUS PP.2/ZONE X3 AUDIT OWl! 

3AIN (MP.S) 

AY KUAMP. PAUL - - 

[DELHI 0)5 ZONE DELHI ACC (IMPOPJ) & GENELHI 

[.ELHI 0JS PREV ZONE 	 - -- 

- CESTAT DEl-HI 

[DGICCE 5ELHI 
I 

KRISHNA 	.1CU5Z6EMUMTJ) [CESTATMUMBA! 

1iIHMrA OMU~MSAI - jl CUS ZONE NHAVA SHEVA (IMP) & MULUND 	c v 	TIN  MUMBAI 
. 	

0 	AWA 0 

r"4  14.IARYA 

[MYP 

NHAVA 3HEVA 

1UIOA1 I CEX ZONE MLJMA 	V lOGS 	CE TAX MUMBM 

[226. ImIJ4A'.. CDC ZONE INANE-I 	• MUMRAI 

fT[PRADIP KUP4AP. KATIYAR IMUMBP.I II CEX ZONE 	APUR [CESTAT MUMBA! 

BARNWAL CES,.ATTLH1  

o LOGiSTIC 
DGCeI LUDI-TIANA 14A: • 

[HYDERABAD OC 	- 

[3o 
(231 

SAATYAMARAYANA 

[IA4 K NAThANEIL 
- 	--....-.. 

 
________ 

jIYO!MBAD cx 	 - [NACN HYDERABAD - 

10 jAI 	 . 
[CESTAT BANGALORE 

I"-  l '' 	 •- - - 	 .- 	 --------------- 	 - 

0 

Ta*ionhine.OQmPvt- Lw., 
B-XI. 183, Van( Kun). Now 
wndioUne 
Em$ I  &vtIXJndi*1I.0 

agc b of 



-i-- --J' 1 

151I1INALkSIMH4 MURThY 	ETAT MNGALORE - 	- - 	- - -- - - 	IBANGALORECUS 

[11RA) RASTOCI 	IAMRrrSARcUs (PREV) IDGRI ANRITSAR WDIIIANA 

x VIMLMAThAN  

- [RANCHI cx - FDGCM JAMSWEOPUR 

137. INAVNEET G0B.. 	FREE 	CX 	•. (DGCeI DELi41 

(ifliISIVANAGA KUMAPJ 	ibP PUNr CX 
- ---I 

F23-9JqjPANGAAXAA ICOIMBATORE CX  [DIE OF AUDIT P4UMBAI 

40 JPIX SU*IA 	 Ji4UMDAI II CLJS - 	IC)G SERVICE TAX MUMSAI 

KUMAR 	JRANCHI CX ISHIU.ONG CX 

1243; I 
1144. IKAMAL )CUMAR 

[PEMVUA 

[246 lox GOeI. 
1247 10 MAESNWAR P.AO 

IOOARA cx 	- 

LLG c 

VIGILANCE 

RCRVERSION FROM DEP.JTATION 

as 

KOU(ATA OJSTOMS 
PREVENTIVE 

P $INGH 	
: 	

1u0P CBN GWAUOR 	
:'° 

SYSTEMS OEU4I 

2, 	the offlcer thent$un.d abovl hótMd be r&leved lrTlmCdlbt Iye'4 ocompuánee report tothls effect should 
bus - by the ciIéf cmrnIloner concefrsid to the undcrflCd byi5.06.20O5. This should be followed bye 
repdrt conining sttuP rgardlng uumptlon otdiargI by the tr .amd0errie .d officers against tncir now poem which 

shoiId re' the  uhdetfled by 30,06,2005. 

3. V1ith this order, all rérC50fltiO'S for posdng and b'ansferS in the grade or Additional Commissioner i lulni 

ComitIOflOr of Cuctoms & Central Exdse received to date stand diposcd oVf. 

(RJC. K$H) 
Deputy SliCrjdtar  to  tho (OvbñuiiCnt of India 
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Annexure- 

No 28034,2j97-E91 (A) 
Govcrnmcnt of India 

Ministry of Personnel, Public Grievances & Pensions 
(Department of Personnel & Training) 

• 	 New 1)elhi. the, .12th June 1997 

0 
OFFICE MFMRORAN1)I3M. 

Sub: Posting of husband and wile at the same Station.. 

Thendersined is directed to say that on the subject mentioned above, 

Gove ent has issued detailed tuidelines ideO.M. No. 28034/7/86-Estt.(A) 

dated p.4. 1986. The Fifth Central! Pay Coiiunissioii has now icconunended that 

not on the existing instructions regarding the need to post husband and wife at 

the saihe station need to be reiterated, it has also recommended that the scope of 

these iistruc1ions should be widened to include Ih6i provision that where posts at 

the apropriate level exist in the organization at thesame station, the husband and 

wife, may invariably be posted together in order :t enable them to lead a normal 

family life and look aftcr the welfare of the children, especially till the children 

are 10 years of age.:  

The (tovernnient. after considering the matter, has decided to accept this 

recomnendation of the Fifth Central Pay Commission. Accordingly, it is 

rcitcracd that all iiustncs/Dcpaitnients should stn.tly adheic to the guidelines 

laid down in 0 M No 28034/7 186-Estt (A) Dated 3 4 86 while deciding on the 

rcque1s tbr posting of. husband wife at the sunc station and should ensure 

that sich posting is invariably done, especially till their children are 10 years of 

age, 4 posts at the  appropriate level exist in the oigariization at the same station 

and ifno administrative prOblems are expected to reatltas a consequence. 

It is fiiirther clarified that even cases where oily ,  th wife is . a govermnent servant, 

the ctncession elaborated in para 2 of ihis (1M. would he admissible to the 

goveriuneflt servant 

l
ie 

4 ,  

•1 



4 	 tn'tru.Uons vvould bc upphtiblL. only to pot within tli arn dpaiimcnt 

d would not, apply on al)ii()IntrneiIl  uiider the Ceiuiial Stalling Scheme. 
S . 

5, 	. copy of this l)epartrnens OM No. 28034!7/86-EstI. (A) Dated 3.4.86 is 

e chosed fkn ready referenc nd guidance. 	. 

6 	1 di ei'sioii of ih ()M is nJosd 

- . . •. 	. 	.. 	
S&- llkble 

(Ilaiinder Singh) 
Jill111 ccietaiy Ii the hoyt. ot India 

let. No. 301 1276 

To 	 . 

A Ministiies/Departhents of 'the Govemmegit of India. 

D pariment of Women &. Chiid Development..: 

T ie Nitional Commission fi;r iVonicii. 4, !)eendayil Upadhiyiiy Maig, ITO, New 
Dliii.. 	: 
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(2) In the event of such surviving huband/wife also dying, the 
child/children of the deceased parents will be granted two family pensions 
subject to the limits prescribed.—Rule 54 (11), CS (Pension) Rules. 

House Rent Allowance.— (1) Both are entitled to draw HRA even if 
they work in the same station and live together but not provided with Govern-
ment accommodation. 

(2) A Government servant whose spouse is allotted accommodation at 
the same station by Central/State Government, an Autonomous Public Under-
taking or semi-Government Organization will nbt be eligible for house rent 
allowance irrespective of whether or not the nonallottee employee resides in 
that accommodation—FR & SR. Part - V. 

Central Government Health Scheme.—(l) The spouse drawing 
higher pay will contribute to the Scheme. Palients  ,of the non-contributing 
employee will not be eligible for the Scheme's binefits. 

(2) However, a female contributor has the ption to include her parents-
in-law, instead of her parents, in the family for availing of the medical bene-
fits—C.!., M.H., O.M. No. F. 6 (1)-54-I-fosp. dated 31-5-1954 and F. 4 
(1)-18/63 - H, dated 3-3-1966. 

If both the Government servants conti 
cligible for the benefits. 

Judicially separated couple are treate 
M.H., O.M. No. F. 21-12/63-H. (Al), dated 16-1 

10. Allotment of Residence.— (1) The tit] 
sidered independently. 

Only one residence will however, be 
judicial separation. 

If the husband/wife who is an allottee 
allotted a residential accommddation in the sam 
the Allotment Rules, 1963, do not apply, he/she 
residences within one month. This condition will 
not reside together due to ji.!dicial separation.—S  

parents of both will be 

as separate entities.— G.1., 
1964. 

of each of them will be con-

except in the case of 

r a residence is subsequently 
station from a Pool to which 
ould sunender any one of the 
ot, however, apply if they do 
317 -B-4 (4) & (5). 

11. Posting of husband and wife at the same station 
[Swamy's - Copltte Manual on Establishment and Administration] 

The Government has laid down the folloving guidelines for the cadre 
controlling authorities to consider requests ofhuband and wife when both are 
Government servants and employees of Pulic Sector Uudertaltings for 
posting  at the same station, with utmost sympathy:- 

(I) Where the spouses belong to the sam All India Service or two of 
the Al! India Services, namely, lAS, IFS and IFS (Group 'A'): 

The spouses will be posted to the same Ca.re by providing for a Cadre 
transfer of one spouse to the Cadre of the othr spouse subject to their not 
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being posted by this process to their home cadre. Postings within the Cadre 
will, of course, fall within the purview of the State Government. 

Where one spouse be!oi:gs to one of the All I,:dia Services and the 
othe, spouse beloi:gs to one oft/se central Services: 

tfhe Cadre controlling authority of the Central Services may post the 
officer to the station, or if there is no post in that station to the State where the 
other.spouse belonging to the All India Service is posted. 

3) Where the spouses belong to rite same Central Sen'ice: 

'he Cadre controlling authority may post the spouses to the same station. 

$) Where one spousf belongs to one Central Service and the other 
spowk belongs to another ceiztral Service: 

The spouse with the longer service at a station may apply to the 
approriate Cadre controlling authority who may post the said officer to the 
statioh, or if there is no post in that station to the State, where the other spouse 
beloning to the other Central Service is posted. 

Where one spouse belongs to an All India Service and the other 
spous belongs to a Public Sector Undertaking: 

lfhe spouse employed under the PSU may apply to the competent 
autho9ity who may post the person to the station, or if the PSU has no post 
therein, to the State where the other spouse serves. 

Where one spouse belongs to a Central Service and the other 
spou.4 belongs to a PSU: 

• 	e PSU spouse may apply to the competent authority who may post the 
officer to the station, or if the PSIJ has no post therein, to the State where the 
other $pouse serves. If, however, the request cannot be granted because the 
PSU has no post in the said station/State, then the Central Service spouse may 
apply i o the appropriate Cadre controlling authority who may post the person 
to the station, or if there is no post in the station, to the State where the PSU 
spousej serves. 

Where one spouse is employed under the Central Government and 
the othr spouse is employed under the State Govern,,, emit: 

Tle Central Government spouse may apply to the competent authority 
who may post the person to the station, or if there is no post in that station, to 
the State where the other spouse serves. 

2. These are only illustrative and not exhaustive. Cases not covered by 
the guidelines have to be dealt with in the spirit of the guidelines and the 
objective of enabling a husband and wife to lead a normal family life and 
ensuring the education and welfare of their children - as far as possible and 
within the constraints of administrative convenience.—._Oiapte,' 62. 
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